
IN THE CENTRAL ADnlNISTRATlUE TRIBUNAL
PRINCIPAL BENCH NEU DELHI

O.A.No. 2411/92 DATE OF DECISION 18.9,92

Sh* not! Applicant

OERSUS

U.O.I. 4 OTHERS Respondents

For the Applicant Sh. B.K.Batrat counsel

the Respondents •...

f;ORAW

The Hion'ble fir Ouatice Ran Pal SinghVice Chairman(j)

The Hon*ble PIr. P.C.3ain, Pteiuber(A)

1, Uhether reporters of local papers may be
allowed to aee the judgement?

2» To be referred to the Reporter or not?

3UDGEr?:fJT(0RAL^

( By Hon'ble Plr«P»C.3ain, n«nber(A)

Ue have heard the learned counsel for the

applicant on admission as well as on interim relief.^

alleged

This O.A. has been filed against thg^ illegal

action of the respondents in terminating the services

of the applicant as casual labour khalasi on 14<-12«-BQ|

and the relief prayed for is to direct the respondents

to reinstate the applicant as casual labour khalasi with

consequential berefitsj alternatively to pay wages for
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a period of one year froa the date of fiUnS of "-is
eppucetion. Another prayer i. that a direction be
iesued to the reepondente to regulatiee hie aervicee
after incorporating hie na.. in the caeual labour
Begieter if not already dona. The cauee of action in
th. caaa accrued in Dece»ber, 1980. i.e. »uch orior to
3-yeara of coeing into effect of the Adoinietrative ^
Tribunal Act, 1985. In such a caee, ae hae been held !
in a nunber of caeea, the Tribunal hae no jutiediction.

Even in teroa of prouiaione of the Lieilation Act,1963,
end section 21(2) of the Adeinietrative Trlbunale
Bet, 1985, ' thie O.A. ie hcpeleesly barred by
limitation*

Learned eouneel for the applicant eubnitted

that by an order paeeed by the Raih-ay Board on 4-3-87
(Copy at page No. 14-Aof the paper book) it uae deeired
that opportunity »ay be gieon to open line caeual
labour uho uere diecnarged before 1-1-81 for want of
uork or completion of work, for conaidering incluaion

- of their naoae in the Live Caeual Labour Regieteo. For
thie purpoee the inatructione contained in the diniatry'a
letter dated 2-3-87 were to be applied mutatia mutandla.

It ie further eub»itted that the applicant accordingly
repreeanted on 17-5-87(Annexure A-3). On a perueal
of hia letter dated 17-5-87, it ie aeen that thie letter
le totally different and/nothing to do
requeet for incluaion of hia naee in the live caeual
labour Ragiater. Even preeuming that hie name wee not
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included as stated^ in thst caso ths applicant

should have approached the Tribunal within 1B-montha

from 17-5-87 i«8« on or before 16-11-88. This 0,A,

has been filed on 14-7-92 much after the prescribed

limitation period. On this ground also, the O.A« is

accordingly barred by limitation as par Section

21(2) of the Administrative Tribunals Act, 1985.

For the reasons stated above» this

O.A. is hopelessly barred by limitation and the

same is accordingly rejected.

(P.C.OAIN)
iCMBtRCA)

S.K.U

L
(RAM PAL SI'NGH)

VICE CHAIRMAN(0)


